
Second Floor, 
Commercial Complex, 
Indiranagar, 
BANGALa 560 038. 
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Please 
find enclesed herewith a copy of th G?t1JER/ STAY DEFi/INTERJ ORDER/ Passed by thi s Irib-1 iii tj-,c, above mntioned PPlication(s) on  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANORLORE 

CONTEMPT PETITION NO.52/1994 IN 
C.A .N0.?48/93 

ICtfl4ESDAY THIS THE 30TH DAY OF NOVEPER,1994 

MR. V. RAMAKRISHNAN 	 I9EIVEER(A) 

P1R.A I N. VUXANARADHYA 	 P1EMBER(3) 

Anke Narayana, 
S/c A. Thppiah, 
C/c Denakarna, Stores Deptt., 
Deccan Herald/Prajavani, 
M.G. Road, 
Bangalore 	 Petitioner 

( By Advocate Shri C. Krishna ) 
i 

V. 

Shri Shaik Abdul Qayyum, 
As8istant Engineer, 
South Central Railway 
Ca day 

Shri D.L. Kulkarni, 
Divisional Enginëer(East), 
Div,Uffice, Personnel Branch, 
South Central Railway, 
Hub 11 

3, Sbti Abdul. Nasir,1RPS, 
Senior Divisional Engineer(Coord), 
Divisional Office, Personnel Branch, 
South Central Railway, 
Hubli 	 Respondents/ 

71p~ 
AlleQed Contemners 

f/ i 	 \ I 	
( By learned Standing Counsel ) 
for R8ilways, Shri A.N. 
Veriugopal Gowda 

I 	 0 R 0 E R 
\\ &. 

-'-- 

MR.N. VUJJANARADHAYA. NEIPER(J) 

A 
Shri C. Krishna, learned counsel for 

the applicant submits that the applicant has 

been issued orders for reporting for duty and 



therefore, this contempt petition doeø not 

survive. He fu. ther a bmits that the contempt 

proceedinga be . broppedJ In view of the above, 

we drop the corempt poceedings and discharge 

the alleged coh ! ~temners l Let a copy of this 

order be h8nded over t the learned counsel 

lIfor the applicait, 

,- :i\ 
\MBER(J) 
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